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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHNIEDA3AD 3ETCH 

O.A.No. 58 
	 Ift la 1991 

DATE OF DECISION 21.3.1991_ 

hri. Yusuf Abdulla samol 
	

Petitioner 

Mr 	Lcadri 
	 Advocate for the Petitioner(s) 

Versus 

Union of India & Ors, 	 Respondent 

Mr.N.e. Shevde 
	 Advocate for the Responaiii(s) 

CORAM 

The l-lon'hle Mr. H.M.Singh 
	 Administrative Member 

The Hon'ble Mr. I\.0 • Bhatt 
	 judicial Member 

Whether Reporters of local papers may be allowed to see the Judgernent? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgenient? 	--- 

Whether it needs to be circulated to other Benches of the Tribunal? 
MGIPRN D--t 2 CAT/.6-3- 1 	-1 5,000 



:2: 

hri Yusuf Abdulla Samol, 
Residing at 2217 Kachia Shari, 
TaEaJcuwa1a ni ithadici, Jamalpur, 

hmedabad. 	 : Applicant 
(Advocate: Mr .M.A.adrj) 

Versus 

Union of India 
Through : 
The General Manager, 
Western Railway, 
Head Quarter office, 
churchgate, Bombay-20 

The Divisional Rail Manager, 
Baroda Division, 
Baroda Divisional Office, 
at Pratapnagar, Baroda. 	 : Respondents 

(Advocate: Mr .N. S. hevde) 

ORAL ORDER 
Date: 21.3.1991 

Per: Hon'ble hr. M.M.Singh; Administrative Member 

Heard Mr.h.A.iadrj and Mr.N.S.Shevde, learned 

counsel for the applicant and the respondents. 

In this original application under Section 19 of the 

Administrative Tribunals Act, 1985, the avernients of the 

applicant and submission on his behalf are that he was 
h 

given promotion by an order dated18.7.18. which he 

refused. Thereafter as a result of this refusal he was 

debarred for promotion tor one year. After such debarment 

the applicant was promoted by oraer dated 9.1.1990 and in 

the pay scale of Head Goods Cleric at Rs.1400-2300 	he 

pay scale of the promotion postsLhis pay was fixed at 

Rs.1720. The applicant's prayer is that his pay should be 

fixed at Rs.1720 w,e.f. 27.7.1989 on the ground that the 

debarment ended on 27.7.1989 one year after his refusal 

of promotion. 
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The learned counsel for the applicant ha n 

been able to show us any rule or precedent which directs 

that as soon as the period of debarment ends, the 

respondents must promote the applicant so debarred from 

tha date next to the end of the period of debarment. 

In the absence of any such rule or prcedent, the application 

is untenable. 

we hereby reject the same. 

fU 
(k.c .Bhatt) 	 (M.M.Singh) 
Juticial Member 	 AdLministrative Member 

a • a .b. 


